- e (open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 16th day ef February, 2004,

Orl.ginal AEpli_cat.En Ne . 13_;? of :!_004.

Hen'ble Mr. A.K. Bhatnagar, Member- Je

Te jpal Singh S/e Sri Jaggan Singh
R/® Nand Puri Celeny, near Purana Kapare Mill,
Distt. Saharanpur.

.-...--.Applicant

Ceunsel fer the applicant :~- Srli Yashwant Singh

1., Unien of India thrsugh Secretary, M’/e Communicatien,
D/e Pests, Dak Bhawan, Sansad Marg, New Delhi-110001.

2, Chief Pest Master General, U.P. Circle, Lucknew,

3. Senier Superintiendent ef Pest Offices, |
Divisienal Office, Saharanpur. i

..¢......R95pundents

Ceaunsel ﬁg; the respendents :- Sri Rajiv Sharma

By this O0.A filed under sectien 19 ef Administrative

Tribunals Act, 1935, the applicant has prayed fer a directimn

te the respondents te regularise the services of the

applicant en the pest ef of Group 'D'. He has further prayed

for a directien te the respendents te pay the entire wages/

8 salary ef the applicant whatseever due upen the respondents.

2% The case of the applicant in brief is that he has been

werking in the Divisienal Office o»f the Pest Offices, saharanpur |
Comaibid, vide. Ay ey By
erides &7+ i%.3 ¢yon the pest of part-time Sweeper since ©83.09.1991 till teday.

_tléﬂﬁ‘ The enly grievance of the applicant is that inspite of
yak

representatioens sent te the department on 26.06.2002,

28.,11.2002 and 27.12.2002/03,.01.03 fer regularisatien ef

M/




—~y,

182322

Learned ceunsel fer the applicant has submitted*thgt.ag;é&:;“
the letter dated 09.10.2003 issued by the Assistant m::ecnr |
(Recruitement) fer Chief Pest Master General, U.P. Circle,

Lucknew dddressed. t® Senier Superintendent ef Pest Offices,

Saharan?ur regarding regularisatien of services eof the

applicant en Greup 'D' pest, ne actien has been taken by
the respondents in this regard.

3. Learned ceunsel fer the respendents prays fer time for
filing CA but in my epinien the O.A can be dispesed ef at the
admissien stage itself witheut calling €A with directien tea
the respendents te decide the represéntatiens as per rules
within specified time fer which learned ceunsel fer the

respendents has ne eb jectien.

4. In view of the above the 0.A is dispesed ef with

directien te Senier Superintendent ef Poest Offices (Respendent
Ne. 3) te decide the representatien of the applicant dated
03.01.2003 (Annexure- 2) in the light ef latter dated

09.10,.,2003 issued by the Assistant Directer (Recruitement)

within a peried eof three menths frem the date of

communication of this erder.

e There will be ne srder as to cests.

/Anand/




